ri TEM NO. 6 COURT NO. 11 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).15020 O 2003

(From the inpugned final judgenent and order dated 16/04/2003 in AN No.

652/2002 in WP No.676/1999 of The H CGH COURT OF BQOVBAY)

MS. JAI H ND ROADWAYS Petitioner
(s)
VERSUS
MAHARASHTRA RAJYA M TRPT. &G K. UNION  &CORS Respondent
(s)
(Wth appl n(s) for i ntervention/inpl eadnent. and prayer for interim

relief and office report ))

WTH S. L. P. (C) NO 15023 of 2003

(Wth appln(s) for permission to place addl. docunents on record)
(Wth prayer for interimrelief and office report)
S.L.P.(C NO. 15029 of 2003

(Wth prayer for interimrelief)

S L.P.(C NO 15699 of 2003

(Wth prayer for interimrelief)

S.L.P.(C NO 15703 of 2003

(Wth prayer for interimrelief)

S.L.P.(C NO. 15704 of 2003

(Wth prayer for interimrelief)

S.L.P.(C) NO 15706 of 2003



(Wth prayer for interimrelief)

S.L.P.(C NO 15733 of 2003

(Wth prayer for interimrelief)

S.L.P.(C NO 15734 of 2003

(Wth prayer for interimrelief)

S.L.P.(C NO. 15735 of 2003

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent)
(Wth prayer for interimrelief)

S.L.P.(C NO 15737 of 2003

(Wth prayer for interimrelief)

S.L.P.(C) NO 15738 of 2003

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent)
(Wth prayer for interimrelief)

S.L.P.(C) NO 15743 of 2003

(Wth prayer for interimrelief)

S.L.P.(C NO 15753 of 2003

(Wth prayer for interimrelief)

.2/ -

S.L.P.(C NO 15757 of 2003
(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent)

(Wth prayer for interimrelief)

Date: 07/03/2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. P. SI NGH
HON BLE MR, JUSTI CE ARUN KUMAR
For Petitioner(s) M. Ashi m Sood, Adv.

M. Anand M shra, Adv.



Ms. Ruby Singh Ahuj a, Adv.

For Respondent (s)

M . Parnmanand Gaur, Adv.

M. Parnmanand Gaur

For Intervenor in M. Sushil Karanjkar, Adv.
I.A.3in

SLP 15020/ 03

UPON hearing counsel the Court made the follow ng

ORDER

Counsel for t he Petitioner is grant ed t wo weeks'’ time

to conply with t he of fice obj ecti ons as al so to file r ej oi nder

affidavit.

(SUKHBI R PAUL KAUR) (VI JAY DHAWAN)

COURT MASTER COURT MASTER



